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BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH - I
AT HYDERABAD
CP (IB)N0.679/7/HDB/2018

IN THE MATTER OF

NEUEON TOWERS LIMITED

MEMORANDUM OF LIST OF STAKEHOLDERS

Filing of List of Stakeholders under Regulation 31(2) of
IBBI (Liquidation Process) Regulations, 2016 by
Liquidator

May it pleased your Lordships,

It is respectfully submitted that the Hon’bie Tribunal was pleased
to admit the application filed by the Financial Creditor under
section 7 of the IBC, 2016 R/W sub-rule (1) of rule 4 of
Insolvency and Bankruptcy (Application to Adjudicating
Authority) Rules, 2016 in CP (IB)No.679/7/HDB/2018 on
03-06-2019 and Ordered for initiation of Corporate Insolvency

Resolution Process (CIRP) against the Corporate Debtor.

That during the CIRP, the CoC has approved only one Resolution

plan and the said Resolution plan was submitted by the RP before




the Adjudicating Authority seeking its approval of the Resolution
plan in terms of Section 31 (1) of the IBC, 2016 read with
Regulation 39(4) of IBBI (Insolvency Resolution for Corporate
Persons) Regulations 2016 vide IA No.1114/2020. However, this
Hon‘ble Tribunal was not inclined consider the Resolution plan
submitted by the RP and rejected the same under Section 31(2)
of the IBC, 2016. Further, this Hon’ble Tribunal was pleased to
Order for Liquidation of the Neueon Towers Limited, the
Corporate Debtor in the manner laid down in chapter III of the
Code and also appointed the Liquidator (other than the RP) as

per Section 34(4) of the Code.

That in pursuance of the Orders passed by this Hon’ble Tribunal
on 14-10-2021 under Section 33 of the IBC, 2016, the Liquidator
has (received the copy of the Order on 16-11-2021) initiated the

process of Liquidation.

Thereafter, the liquidator has invited claims from the
stakeholders by making a public announcement as stipulated
under Regulation 12(2) of the IBBI (Liquidation Process)
Regulations, 2016 calling up on stakeholders to submit their
claims or update their claims submitted during the Corporate

Insolvency Resolution Process, as on the liquidation




commencement date. The publication was made in Financial
Express (English newspaper) and in Mana Telangana (Regional
language) newspaper on 20-11-2021. The liquidator has also
fixed the last date for submission or updating of claims as 19-12-

2021.

In response to the publication, the liquidator has received 9
claims from the Financial Creditors; 15 claims from the
Operational Creditors; and NIL claims from the
workmen/employees. The liquidator has verified the claims under
regulation 30 of the IBBI (Liquidation Process) Regulations,
2016. By invoking regulation 23 of the said Regulations, the
liguidator, during the process of verification, has called for
further clarifications / further documents from the claimants. The
liguidator has also examined the claims in the light of the
clarifications/explanations/additional documents received from
the claimants. The Liquidator also considered the option
exercised or otherwise as to the relinquishment of security
interest to the liquidation estate or realise its security interest by

the claimant as provided under regulation 21A.

In the facts and circumstances explained above, the liquidator

has provisionally made his "Best Estimate” of the amount of




the claims based on the information available with him, while
determining the gquantum of claims made by the financial

creditors.

That in compliance with Regulation 31(2) of IBBI (Liquidation
Process) Regulations, 2016, a List of stakeholders along with
amount claimed, claims admitted by the Liquidator and security

interest (if any) is enclosed as Annexure A.

RAMACHANDER RAO BIKUMALLA
[IP Registration No.IBBI/IPA-001/1P/
P-00740/2017-2018/11261]
LIQUIDATOR

In the matter of Neueon Towers Ltd.

Place: Hyderabad
Date: 12-01-2022
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C.P. (IB) No.679/7/HDB/2018
IN NATIONAL COMPANY LAW
TRIBUNAL, BENCH-I

AT HYDERABAD

IN THE MATTER OF
NEUEON TOWERS LIMITED
(Under Liquidation)

LIST OF STAKEHOLDERS FILED
UNDER REGULATION 31(2) OF IBBI
(LIQUIDATION PROCESS)
REGULATIONS, 2016 ON BEHALF OF
LIQUIDATOR

Date: 12/01/2022

Counsel for Liquidator

Address for Service:

K. Purna Chandra Rao, (1435)
Advocate

# 503, SS Residency, Shanti Nagar,
Masabtank, Hyderabad - 500 028,
Telangana,

E-Mail: advocatekpefigmail.com,
Mobile: 9849277808.



